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‘New xlelhl, the 33,5thﬁarch 1995 - Ty /.

Hon'ble o‘hri.,; JePe Sharma, Member{ J)
Hon'ble 3hri B.K. 2ingh -,‘ Member ( A)

L. shri Khem RaJ,S/O Barkat Ram, ¥
: Cons table No.306/H,
istrict Folice Llﬂeb T‘rlak Nagar,
New Delhi.

2, shri Ram Kumar, s/o shri Hansraj :Mgh
Cons table ’\1:3.57;/3 :
Wistrict rolice Lines ,Tilgk Nagar, : b
New elhi. : «ss Applicants

3y Advocate: None

| | 1. Commissioner of iolice,

uelh* rolice, Folice Headguarter,
I .P. Estate ,Neu ielhi.

2, y. Conmissicner of Folice,
dest district,New Delhi.

3. 1myef~t€m Bharat 3ingh Yadav,

Q Ha‘u‘a, 3}0 bc Harl \Jagar, , 
New oelhi. : , " ess Respondents

By AdvOcaté: ShriRajirder Pardita

ORD EH

¥ Hon'ble shri J.F. Sharma, Member(J)

A re\ort was lcdged at P :.s. Naraina on 16.4.94 oy

~one ahri :‘hwdasam. The allegatiens are that on 14.4.94

the complainant was going alongwith his friend in his car,

at about 5 F.M. he offered 'lift to g young tall girl in
%ﬁayapuri in his car. When this car reached nesr red rlght
Naraina hmg Road fly over, two persons c"me on §§..§@§gg
No.uaj-7245 and they sald that 'I'hey are from specxa}. staff

éiest ﬁlstt Tagore Garden ané asked hlm to accmpany tc
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T-hey released :»hﬁ Hivdasani after

, '°'éffice.
. lrng ﬁs ,“O/-— and alSO took the g:.rl ‘with timn. .
‘ﬁhe béms of the FI.R, a challan was f:a.led in the ccurt_pf'
;M!iﬁeth{sahtan Magistrate,Nevﬁ)elhl Shri V.K. Bansal.,‘ ’uuriﬁrng
‘the peadency of that crlma.nal tmal, aa 1mpu3ned cfrder ated

1.6 94 was issued to start depar bnental enquiry under the i
| “iii.?ielhl i‘alxce( i-umshment & Appeal) Rule:-.-,]sa@ ard ahm, Shara
: amgh,o.ﬁ i)., Hari Nagar was appointed as Enqa:.ry Offlcer.
The smary of allegat;ons da‘bed 23. 7.@4 was served 0n tbe

applxcants‘

2. : , I’he appllcant filed this a»?phcation on 12.1(3«.94
”;seeklng the perms sion to file the apphcatwn jm.rztly
and prayed for the grant of the rehefs that the mf:ugned
ercxer dated 1.6.94 be quashed alongwith summary of allegatlms j‘
an:i in the interim rellef prayed that respandenta may be
directed to stay the departmental enquiry agalnst the

o ai}ﬁ}li can E .

3. A notice was issued to the respondents who

'fii‘ed their reply. It is stated that the person on
 scooter No.}B-7245 was of Constsble Khem Raj and as
: such Cmstable Khem RaJ was arres ted cm 16. 4 94 at about

4 ia.m.- from his house and the said scooter was recwefed :

_from him. On 1nterrogatlon, Constable Khem Raj dzs slcs@d
 the zdentxty of the cﬂ-aCCdaed Cons uab}.e Ram KLﬁ}aS’I‘ pasted —
atﬁ?.‘o. Anard Farbat. It is said that reg:x.stratwn Qf

',;f'crlmmal caae i no bar to initiate the departmental and o
r  't:li.w.;ip].} nacy enqulry agalnst the appls.cants th:)ugh the
f ampugned carder has been issued. The cmduct of the
‘]aypllcdﬁts is unbecomlng of the mefnbers of the fﬁlzc&
”;,farce; The declslon will be takerl in the ewuz.ry afta;z?‘

the same is cenc;l.xded. Alangm_th the reply, the respende
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& ccnatables but they went on scooter upto Narai na fly Wer

onega.rl who had taken the 1lift were going to a partisgulars;??

"ﬂfj‘:ydesi“ktinati‘icn. The. appll cants ms;.epresented certaln ﬂacts “

and extor ted certaln money from the ccmplamant tﬁat is
a criminal f‘*ffence. T he canpetent crfnmnal cmt is

f seized of the matter if both the proc»edlngs are. aliwed
simul taneoysly g
o to g;a/_the a,_zph.cant: will suffer: in their defence 1:;; e
the cmmnal case. The respondents exfen after the

criminal casef&:n‘;is in its ac:qui ttal proceed with the
deparfmedtal enquiry on this ver«& Summary-cf allﬂqations . ~,
35 laid down in Rule 120f the Delm Foli ce{ *’Uﬂlsh"ﬂe"lt R
A}éiﬁf«nl )“ules,1980. r{oweverTLsmultaneOus proweds.ngs

are. aild;wed to c'Ontmue, 1rre;oarable daw:age can be

© - done to the applicaﬁtﬁs in their defence in the &mr nal
case. Thus, in the circumstances it is necessary that the

depar tnental enqulry be stayed.

. B Tee application i5 therefore par tly allowed.

‘ The dxsc;.plmary depar tnental enqulry against the aupl‘i cmt@
by the vnpugned order is stayed till the d.&spssa}_ of the
cmmmal ca:e against the aopllcanta with liberty to the

re::p@rdents to re-cqnmence the same after the c:’:mmal-

case is over and even to invoke the pricvisisns of Rule 12

of the .;el‘lw Poli ce( Funi shment & r\ypealS) huies 1980
and thereafter paSo necessary omers in the departaeraﬁtal

enqm.ry after giving full opportunlty to the apphcants.
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